FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

YELLOWSTONE EV POWER PRIVATE LIMITED
OPERATING IN EV POWER MOTOR VEHICLES AT
CHENNAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along | YELLOWSTONE EV POWER PRIVATE
with PAN & CIN/ LLP No. LIMITED
PAN: AAQCAG6070R
CIN: U50100TN2018PTC121225
2. Address of the registered office S-1, 2nd Main Road Maruthi Nagar,
Seevaram, Chennai — 600097 Tamil Nadu
3. URL of website https://www.snak4ev.com/
4. Details of place where majority of | S-1, 2nd Main Road Maruthi Nagar,
fixed assets are located Seevaram, Chennai — 600097 Tamil Nadu
5. Installed capacity of main products/ | NA
services
6. Quantity and value of main | Rs.51,92,998
products/ services sold in last
financial year
7. Number of employees/ workmen The Corporate Debtor is presently not being
run as a going concern by the Resolution
Professional. The details pertaining to the
number of employees and workmen of the
Corporate Debtor could not be ascertained
due to limited availability of information
and records from the suspended
management at this stage of the process.
8. Further details including last | https://efficaxindia-
available financial statements (with | my.sharepoint.com/:f:/p/cirp_yellowstone/I
schedules) of two years, lists of | gA6uU6L9g9w4Qa-Fvhvwn-
creditors are available at URL: AVAYsGWPcmSnrMrpNQv6eJINCw?e=Igl
15Y



https://www.snak4ev.com/
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_yellowstone/IgA6u6L9q9w4Qa-Fvhvwn-4VAYsGWPcmSnrMrpNQv6JlNCw?e=lgII5Y
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_yellowstone/IgA6u6L9q9w4Qa-Fvhvwn-4VAYsGWPcmSnrMrpNQv6JlNCw?e=lgII5Y
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_yellowstone/IgA6u6L9q9w4Qa-Fvhvwn-4VAYsGWPcmSnrMrpNQv6JlNCw?e=lgII5Y
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_yellowstone/IgA6u6L9q9w4Qa-Fvhvwn-4VAYsGWPcmSnrMrpNQv6JlNCw?e=lgII5Y
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_yellowstone/IgA6u6L9q9w4Qa-Fvhvwn-4VAYsGWPcmSnrMrpNQv6JlNCw?e=lgII5Y

9. Eligibility for resolution applicants | 1.  Refundable Earnest Money Deposit
under section 25(2)(h) of the Code (non-interest bearing) along with
is available at URL.: Resolution Plan - Rs. 10,00,000
(Through Demand Draft) along with
Expression of Interest
Rs. 50,00,000 (Through Demand
Draft) along with Resolution Plan
2. Tangible Net Worth -Rs.1,00,00,000
10. | Last date for receipt of expression | 31-05-2026
of interest
11. | Date of issue of provisional list of | 10.06.2026
prospective resolution applicants
12. | Last date for submission of | 15.06.2026
objections to provisional list
13. | Date of issue of final list of | 25.06.2026
prospective resolution applicants
14. | Date of issue of information | 30.06.2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of | 30.07.2026
resolution plans
16. | Process email id to submit | cirp_yellowstone@efficaxindia.com

Expression of Interest

RAKESH Digitally signed by RAKESH KUMAR
JINDAL
KUMAR JINDAL Date:2026.05.15 14:36:46 +05'30

Rakesh Kumar Jindal
Authorized representative of

Efficax Resolution Professionals Private Limited

IBBI/IPE-0153/IPA-003/2023-2024/50063

IBBI registered address: House N0.3656/6, Gali No.6, Narang Colony,
Tri Nagar, Near Rose Garden, New Delhi-110035
Correspondence address: Unit No. 14, First Floor, Ishwar Colony,

Date: 15.05.2026

Place: New Delhi

Bhamashah Marg, New Delhi — 110009

AFA valid up to: 31.12.2026
Ph. No: +91 9560464525



TRINITY

MIRROR

CHENNALI - 16-MAY-2026

presence of senior officials.

Greater Chennai Corporation Commissioner J. Kumaragurubaran chaired a review meeting on ongoing
development works-including bridges, roads, stormwater drains, buildings, parks, and playgrounds-across
Greater Chennai Corporation areas at Amma Maaligai Hall, Ripon Building Complex, on Friday, in the

Fitness certificates cancelled for
16 school buses

Chidambaram, May 16:
In a major drive to ensure
student safety, officials from
multiple departments conducted
a comprehensive inspection of
school vehicles in the Chidambaram
region, leading to strict action
against vehicles that failed to meet
mandatory safety standards.
The inspection was held at
the Oxford School campus in
Chidambaram. Officials including

Assistant Collector (in-charge)

P. Dhanalakshmi,

Deputy

justice

Karuppu, Fiery
divine courtroom drama
rooted in

Suriya, Trisha add
depth to RJ Balaji’s
directorial venture

-: Trinity Mirror
Online Team :-

When faith loses patience with
corruption, divinity steps into the
courtroom. That powerful idea
drives Karuppu, the upcoming
socio-fantasy courtroom drama
directed by RJ Balaji and headlined
by Suriya in one of his most
intense and mass-loaded roles in
recent years.

Set against the chaotic backdrop
of the Ezhu Kinaru court complex,
the film explores a broken judicial
system where justice is endlessly
delayed and the poor are mercilessly
exploited. Cases gather dust for
years while corrupt lawyers, police
officers, and middlemen thrive on
the suffering of innocent citizens.

The emotional heart of the story
follows a helpless father from
Kerala whose life collapses after

against corruption.

Suriya’s dual-layered portrayal
as Karuppasamy and Advocate
Saravanan appears tailor-made for
whistle-worthy mass moments and
emotionally charged courtroom

confrontations. The character is
expected to blend rage, spirituality,
wit, and righteousness — a
combination that could strongly
connect with audiences seeking
socially rooted commercial cinema.

Superintendent of Police T. Pradeep,
Regional Transport Officer R.
Selvam, Motor Vehicle Inspector
R. Ravichandran, Block Education
Officer R. Uma Rani, and Fire
and Rescue Officer R. Ramesh
participated in the drive.

Out of a total of 420 school
vehicles operating in the

Chidambaram division, 342 vehicles
were inspected. Officials checked
whether the vehicles were in proper
condition, had wvalid insurance
coverage, emergency exits, and
first-aid boxes, among other safety

measures.

During the inspection, fitness
certificates of 16 vehicles were
cancelled for failing to meet the
required safety standards.

TN jobs for elite sportspersons

Chennai, May 16:
In a significant move
to incentivize athletic

underscores

with 3% quota

the state

set at 18 years as of July
1, 2026. Under revised
government guidelines,

excellence and provide
robust career security to
the state’s sporting talent,
the Sports Development
Authority of Tamil Nadu
(SDAT) has officially
announced a recruitment
drive for the post of
Nursing Assistant Grade
II under the state’s
pioneering 3% sports
reservation quota. Initiated
in accordance with
government mandates
designed to reward
sportspersons who have
represented the nation and
state at elite levels, this
recruitment drive aims to
fill 31 distinct vacancies
within the Tamil Nadu
Medical Subordinate
Service. The policy

government’s ongoing
commitment to supporting
athletes who have
dedicated their formative
years to competitive
sports, ensuring they
are seamlessly integrated
into stable public sector
employment.

To maintain a high
standard of eligibility, the
selection criteria strictly
target senior-level athletes
who have achieved
notable milestones within
the five years preceding
their application. On the
international stage, the
invitation is extended
to both medalists and
participants of marquee
events, including the
Summer Olympic Games,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

YELLOWSTONE EV POWER PRIVATE LIMITED
OPERATING IN EV POWER MOTOR VEHICLES AT CHENNAI

(Insolvency Resolution Process for

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

Corporate Persons) Regulations, 2016)

Ns[i RELEVANT PARTICULARS

1. ’ Name of the corporate debtor along
with PAN & CIN/ LLP No.

YELLOWSTONE EV POWER PRIVATE LIMITED
PAN: AAQCA6070R
CIN: U50100TN2018PTC121225

2. | Address of the registered office

S-1, 2nd Main Road Maruthi Nagar, Seevaram,
Chennai — 600097 Tamil Nadu

3. | URL of website

https://www.snak4ev.com/

4. | Details of place where majority of
fixed assets are located

S-1, 2nd Main Road Maruthi Nagar, Seevaram,
Chennai — 600097 Tamil Nadu

5. | Installed capacity of main products/
services

NA

6. | Quantity and value of main products/
services sold in last financial year

Rs. 51,92,998

7. | Number of employees/ workmen

The Corporate Debtor is presently not being run
as a going concern by the Resolution
Professional. The details pertaining to the
number of employees and workmen of the
Corporate Debtor could not be ascertained due
to limited availability of information and records
from the suspended management at this stage
of the process.

8. | Further details including last available
financial statements (with schedules)
of two years, lists of creditors are
available at URL:

https:/efficaxindia-my.sharepoint.com/:f:/p/
cirp_yellowstone/IgA6u6L9g9w4Qa-Fvhvwn-
4VAYsGWPcmSnrMrpNQvBJINCw?e=IglI5Y

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

1. Refundable Earnest Money Deposit
(non-interest bearing) along with Resolution
Plan - Rs. 10,00,000 (Through Demand Draft)
along with Expression of Interest

Rs. 50,00,000 (Through Demand Draft)

along with Resolution Plan

2. Tangible Net Worth -Rs.1,00,00,000

Commonwealth Games,
Asian Games, Paralympic
Games, Asian Para
Games, and the South
Asian Federation (SAF)
Games. Furthermore,
individuals who competed
in World or Asian
Championships organized
by International Sports
Federations recognized
by the International
Olympic Committee
are eligible. Conversely,
for National and State-
level competitions-
such as the National
Games or tournaments
sanctioned by SDAT-
recognized State Sports
Associations - only medal-
winning performances
in senior categories
will be considered. For
team sports, a strict
participation mandate
requires athletes to have
featured in at least 50%
of the matches played
by their respective teams
during the qualifying
tournaments.

Beyond their athletic
credentials, prospective
candidates must also satisfy
specific educational and
age criteria established by
the Director of Medical
Education and Research,
Chennai. Applicants are
required to have cleared
their SSLC examinations
from a recognized
institution and possess a
valid certificate indicating
the successful completion
of a Nursing Assistant
training course from
a government medical
institution within Tamil
Nadu. The basic minimum
age for all applicants is

candidates belonging
to reserved categories-
including SC, ST, SCA,
BC, BCM, MBC, and
DNC-alongside Destitute
Widows, enjoy an open
maximum age limit,
effectively capped at 60
years at the time of
appointment. For Open
Category (OC) applicants,
the upper age limit is
set at 34 years, which is
extended to 44 years for
Differently Abled Persons.
The recruitment
process is scheduled to
move swiftly through a
structured online timeline.
The official notification
is set for release on
May 25, 2026, with the
online application portal
officially opening for
submissions the following
morning on May 26,
2026, at 10:00 A.M.
Eligible sportspersons
looking to secure these
positions must upload their
applications along with all
verified sports credentials,
educational certificates,
and supporting documents
via the official SDAT
website at www.sdat.
tn.gov.in. The window
for submitting online
applications will remain
open for a full month,
concluding promptly at
5:00 PM. on June 25,
2026. This initiative
stands as a major
milestone in Tamil Nadu’s
sports administration,
bridging the gap between
competitive athletics and
sustainable livelihood
opportunities.

losing 60 sovereigns of family
gold in Tamil Nadu. Though
the police recover the jewels,
they return only 45 sovereigns,
pocketing the rest through
manipulation and corruption. The
endless humiliation, legal delays,
and institutional betrayal push
the family into unbearable grief,
eventually leading to the tragic
death of the man’s daughter.

In a moment of utter despair,
the shattered father falls before a
statue of Lord Karuppasamy inside
the court premises and pleads for
justice. What follows is the film’s
thunderous turning point — the
deity manifests in human form as
Surya, a fearless force who enters
the legal system not merely as a
man, but as divine punishment

Trisha Krishnan plays Advocate
Preethi, a pivotal legal character who
appears to stand at the intersection
of morality and the broken system.
Veteran performers like Indrans,
Natraj Subramaniam, and Swasika
strengthen the supporting cast with
grounded performances.

Director RJ Balaji seems to be
moving beyond satire and comedy
into a darker, emotionally explosive
space. The screenplay reportedly
combines mythology, courtroom
politics, social commentary, and
commercial heroism, giving the
film the texture of both a mass
entertainer and a moral drama.

The film’s biggest strength lies in
its core theme:

“When the system fails, faith
itself rises to deliver justice.’

Technically too, Karuppu boasts
a strong lineup. Cinematographer
G.K. Vishnu is expected to bring
a gritty visual texture to the court
sequences, while Sai Abhyankkar’s
music could amplify the divine
and emotional intensity. Dream
Warrior Pictures continues its
streak of mounting concept-driven
commercial cinema with scale and
social relevance.

More than a fantasy film, Karuppu
positions itself as a furious cry
against delayed justice, police
corruption and institutional decay.
By bringing Lord Karuppasamy
into the modern judicial system,
the film taps deeply into Tamil
cultural identity and rural spiritual
symbolism while packaging it
within mainstream commercial
storytelling.

Executed with emotional depth
and gripping courtroom drama,
Karuppu emerges as both a mass
blockbuster and a socially resonant
cinematic experience.

For RJ Balaji this is his third
feature films as director after the
comedy-drama Veetla Vishesham
(2022), and the devotional-comedy
Mookuthi Amman (2020).

PLOT

This film belongs to the mild thriller genre.

Logline: A ordinary young man accidentally gets
trapped in a critical situation. The core story of the
film is how he escapes from it and the twists he

encounters along this journey.
SYNOPSIS

Jai is a middle-class youth who is a die-hard fan
of Actor Vijay. He meets the heroine and falls in
love with her. The heroine is a minister’s daughter.
A wealthy man is ready to take her as his second
wife, and the heroine’s father agrees to this alliance.
Her father goes as far as eliminating her mother, who
stands as an obstacle to this plan.

Under these circumstances, the heroine flees her
home and, by a stroke of chance, ends up meeting the
protagonist, Jai. With no other choice but to escape
from her father and the wealthy man who wishes to

10. | Last date for receipt of expression
of interest

31-05-2026

resolution plans

11.| Date of issue of provisional list of 10.06.2026
prospective resolution applicants

12.| Last date for submission of 15.06.2026
objections to provisional list

13. ]| Date of issue of final list of 25.06.2026
prospective resolution applicants

14.| Date of issue of information 30.06.2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15. | Last date for submission of 30.07.2026

16. | Process email id to submit
Expression of Interest

cirp_yellowstone@efficaxindia.com

Date: 15.05.2026
Place: New Delhi

IBBI registered address: House No.3656/6, Gali No.6, Narang Colony,

Correspondence address: Unit No. 14, First Floor, Ishwar Colony,

Rakesh Kumar Jindal

Authorized representative of

Efficax Resolution Professionals Private Limited
IBBI/IPE-0153/IPA-003/2023-2024/50063

Tri Nagar, Near Rose Garden, New Delhi-110035

Bhamashah Marg, New Delhi — 110009
AFA valid up to: 31.12.2026

Ph. No: +91 9560464525

D. Saraswathi Priya,
W/o. Dharmalingam,

Anakaputhur, Kancheepuram,
Kancheepuram District — 600 070.

B. Sanjay Balachandar
Counsel for Petitioner

High Court Buildings,
Chennai - 600 104.

IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Testamentary and Intestate Jurisdiction)
0.P. No. 4 of 2026
(In the matter of the Indian Succession

Residing at No. 8, Kalaivanar Street,

All persons claiming to have any interest in the estate of the above-named
T. Padmini who was residing at No.8, Kalaivanar Street, Anakaputhur,
Kancheepuram, Kancheepuram District — 600 070, who died on
30.08.2021, are hereby cited to come and see the proceedings before the
Learned Master sitting in the Original side of High Court of Judicature at
Madras on 17.06.2026 at 10.30 a.m. and requested to file their objection,
if they think fit before the grant of Letters of Administration.

Dated at Chennai on this the 29 day of April, 2026.

No. 190, New Additional Law Chambers,

Act, XXXIX of 1925

and

In the matter of the Last Will and
Testament of Late T. Padmini
W/o. Thenappan — Deceased.)

...Petitioner

S. Kannan
Assistant Registrar,
Original Side — 1
High Court,
Chennai.

marry her, the heroine marries Jai.
The rest of the story revolves around the problems
that unfold after their marriage.

CONFLICT

The issues that arise between the minister’s daughter

and the protagonist.

The troubles that the protagonist and the heroine
face when they go on their honeymoon after getting

married.

DIRECTORIAL TOUCH

"If we sincerely think of something and work
towards it, the universe itself will bring it to us." -
A notable dialogue from the film.

TECHNICAL CREW & CAST

Chennai,May 16:

The Sports Development
Authority of Tamil Nadu
(SDAT) has invited online
applications to fill 31
vacancies for the post of
Nursing Assistant Grade II
in the Tamil Nadu Medical
Subordinate Service under
the 3 per cent sports quota
reservation.

The recruitment is
being carried out as
part of the Tamil Nadu
government’s initiatives
to encourage sportspersons
who have represented
the state and country
in major national and
international competitions.
The reservation is being
implemented under G.O.
Ms. No. 6 issued by the
Youth Welfare and Sports
Development Department

on February 20, 2019.

According to the
notification, sportspersons
who have participated in or
won medals in recognised
international, national and
state-level competitions
during the last five years
are eligible to apply.
International competitions
include the Olympic
Games, Commonwealth
Games, Asian Games,
Paralympics, Asian Para
Games, SAF Games,
World Championships and
other events recognised by
the International Olympic
Committee (I0OC).

For national and state-
level events, only medal
winners will be considered
eligible. The notification
also clarified that only
senior-level competitions

Direction: Babu Vijay (Assistant Director to A.R.

Murugadoss)
Production: Babu Vijay
Protagonist (Hero): Jai

Heroine: Meenakshi Govindarajan
Cast: Yogi Babu, Ramachandra Raju (KGF fame

Garuda Ram), Sriman
Technicians:

Music: Girishh G. Gopalakrishnan

TN invites applications for nursing
assistant posts under sports quota

will be taken into account.
In team events, candidates
must have participated in
at least 50 per cent of the
matches played by their
team in the respective
tournament.

Applicants must possess
SSLC qualification and

Change of Name

Raj Kumari, wife of Thiru.
Sagadevan C and Daughter of
born on, 23
1973
district: Chennai residing at
No.33/34, VARALAKSHMI
NAGAR KOLATHUR, CHENNAI
600099, shall henceforth be
known as Raja Kumari S

Ramasamy,

November (native

RAJ KUMARI

should have successfully
completed the Nursing
Assistant training course
in any government medical
institution in Tamil Nadu.
The maximum age limit
for candidates in the open
category 1is 34 years,
while there is no upper
age limit for reserved
category candidates,

I, KANMANI RAJATHI J W/o
LATE K. S. VIHAAN R/o 376-
F/1-c, Ayyappan Kovil Street,
Gandhiji Road, Theni, Tamil
Nadu-625531, have changed
the name of my minor sonV K
VIRAAT SUGHESAN alias V. K.
VIRAAT SUGHESAN aged 6
years and he shall hereafter be
known as AARUSH
GOWTHAM.
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CuwiF wrHoLDd

Old Name: BARATHY
BHASKAR, sewteuir QU
VISHWESHWAR RAO, Amiss
©s4:10/01/1986, ADDRESS:
NO.15/18  VENKAT  NAGAR,
SCHOOL ROAD, KOLATHUR,
CHENNAI-600099. 1651

waaufllled ade@nd mBremr Qe
New Name: BHARATHI
VISHWESHWAR RAO eT6bTM)
Sid&aiu@HCnsb.

Old Name: BARATHY BHASKAR

QuwF wrHmLDd

Old Given Name: ABDUL FAHIM,
sieng Guwi:  ABDUL PARAVAS
JANI, Opps Gsd: 14/01/2004,
RESIDING AT NO: 2/402D,
MGR  NAGAR 2ND  STREET,
THENNANDHYALAM NANDIYALAM
-632517 RANIPET DIST, TN. ersiim
esaufllle aflsgn Brem Qe
New Given Name: ABDUL FAHIM,
New Surname : PARAVAS

e16hm| e HHLILIBEHCmeit.

Old Given Name: ABDUL FAHIM

CuwF wrHmLDd

OLD NAME: KALANITHI
LOGANATHAN, sheng QUi
LOGANATHAN VIGAYARANGAM,
s Cas): 14.12.1982,
ADDRESS: NEW NO.18,
OLD NO.57/1, BEACH ROAD,
THIRUVANMIYUR, CHENNAI -
600 041. sted1m  (paeuiflufied
audlé@d pres @efl  NEW NAME:
KALANIDHI LOGANATHAN

61651 S{EMLP&ELILIBHGmetr.
OLD NAME: KALANITHI
LOGANATHAN

QuwF wrHmLDd
Old Name: JANSEN
NATHANIEL NEIL SATISH, spems
Quuwi: Rabinath Jansen, YpBs
@s8): 25.06.1975, ADDRESS: PLOT
NO.7, 8TH CROSS STREET, VIJAYA
NAGAR, MEL AYANAMBAKKAM,

VANAGARAM, CHENNAI -
600 095. sT6dTD  (P&Heuifludied
udls @b i ol

Brebt ja
NEW NAME: NEILSATISH JANSEN
1681 DeMLP&s LIRS Gmetr.
Old Name: JANSEN
NATHANIEL NEIL SATISH

SHIGI0 ATamaD FYIEG eh. 120 GMDhh

OlFeirenerr, Gp 16—

SBGD  alleweuilesy D
- Qésd  Csmbs
B9sBng. Crom Hremev
BleveugLiLig., KrmLpsa,
€. 100LD, FeUTEIHE €H.800
b G®DLBGHSS-

Qb5 Blevevudleh @6ty 2.2
Capl’ oy LITessTd HibisdS)60
aflevev @6ty Feugenidha,
€6.120 GBS/, (h FerTeoT
€5.1,18,0005@&  @ilDHLIGHGST
Qe wiiu®®mpg.
KrmLpda, em.15

GODLSE,  RG  Sombd

em. 14,7505 aflmLener
Qeuwiu®aDG ..
Oleueirerl alevevuyd Q)eTny
GODBSIGTNG.  ASETLILY
Oeueiredl alevev SomLps@
em.15L, HCevreyd@ eh.15
UTpd  GODBS, P
Qb e6.2905GLb, @
DCevr B2 WL FHFH 90
2 UNISHSSD  allDLeneT
Qe @ euBHDI.

IN THE COURT OF XXI ADDL JUDGE
CITY CIVIL COURT AT CHENNAI
0.S.No. 2934 of 2023.

Mr.H.Suresh Rao,
S/o.Late.D.Hukkumath Rao,
No.1627A, 10th Main Road,
Ram Nagar, South Madipakkam,
Chennai - 600 091
..Plaintiff
-Vs-
Mrs. Sasikala and 9 ors
...Defendants
To:
Mrs. Madhuri Bai,
D/o.Late Inder Rao,
Old No.4, New No.5,
Peters Road, Royapettah,
Chennai - 600 014
Siflefliy
Guphug eundlwndlw mrssr Gumiig
rHeunfaer 1851 eupéE CQFrsHed
urstQflelener  Canfl  srssed
Qe eupsHed sbwensst GLHM
smsst BHwensHed pTTETS
snpemsdesned Guopulg BHwssmid
Qlgeement SHewafl Breflgled
ey Qar@s@buy 2 S5rey
Wpuissdss Cufle Qs iMlefiiy
e FESEHSE — Csfeliiug
sisteniOleustmmed  10.06.2026  gystTm)
sremeo 1000 wewfléEg — Guhuig
BEwemsHed FmmsGenmn  6v608)
SIS euPHSMErGTT SLeTN@bLIg.
QsfelsfCnerr.  FaunbUL s5560
@MHsemeuLgons Sineflésiiu@n
6163TLIENS |MWeyLb.
u.QeBHerGLomy,
.Sl &S],
cundluflest euLp&ailEhiaseT

CHENNAI

NAME CHANGE

I, SULAIKHA JAHAN ABDUL
KALAM ASATH holder of Indian
Passport No: P7094063 issued
at DUBAI on 10/11/2016
and Permanent Resident of
6/17A NEW NO. 6/776 NADU

STREET, VALANTHARAVI
RAMNAD RAMNAD- 623536
TAMILNADU  and Presently

residing at DUBAI UAE do

hereby change my Name
from  SULAIKHA  JAHAN
ABDUL KALAM ASATH

to SULAIKHAJAHAN  with

immediate effect

Qurrg ey

Quuwi wrHDHLD
oom,  @Gpesr unis  g@ausiny,

FLAT FOR SALE

Kalaimagal Mutual Benefit Fund Nidhi Ltd,
Qssenen - 4, giouisaflen 2680
oleng, Qsemeer - 28, man
isimammoemLL, Senn
OMALILAT BTGB OB, Door
No.33/5, Flat gﬂ/a Blpae, Jagen
Apartment,  GIHREDHST LMD
Hpiodl. suauned gljmu.m, g%]j
566 Oempauna off oG5
L5 AICRGCILI 18052026 LOTEDA) 400
osmeE ga86 elnssLELD.
ureoms) & Gan, QFeiranen -1

M-98402 81132

aomb/13,  aég oQadny, Gssa
Queponenyyid, AfsnGous enene, Qesienar -
600 028-8 aublagn whersm Aaud, 5/Qu.
8 Aaud &, ssinmyd prsn, Gasein pevid Aungy
wé5enH6E sfaiugnag,

oLy Quui  ersr  Aab
aonugdedmhe uereir . Aaib  asndlp
ersnr  Bngesm Aaud ersny  wiHHE
Qansin@erGonsir. Gefl, aupid srevrieaflsd
et werem 6. feud
s1651Gm Plwri®Geustr.
S|6HL_WITEITLD SmevoTLl
L Geuett WHn|D
@MU Geusr.

o0 G5\ wrHHD

Sri Tulsi Bankers Pawn Broker,
No.202/514, K.H.Road, Ennore,
Chennai-57 a6t elevnggdled

2 gitem LG L ufled
01.02.2023 (psed 30.04.2024
aemy  CsHlleomen L

Mgy BLSLILLIS SRsD,
Qeuerell @1 QUNEBLS6ET HreT
10.04.2026 gyetim  snemed 11
werfuaedss bLss  Bubs
gesms  wipfl 20052026
ey semev 11 wewflwerelled
Cuhuy eleorssdled Guavien.
Gumabymed o4 ssaffov gevs
anolueflwugred HmQeunhBluyi
&l 6m 6u9 el L dlwr
(peiresflemeoufled REEANY 2
geod Guriu@ .

SHRIRAM FINANCE LIMITED

KELAMBAKKAMY BRANCH
S.NO. | VEH.NO.

VEHICLE FOR SALE

MAKE MODEL

1. | TN18AL-0848 |

MAHINDRA XYLO-P [

2017

CuwF wrHmLd

NABISABANU ABDUL AZIZ,
sesteu Guwir: A. Rahumathulla,
Gpss  Gsd:  01/06/1970,
ADDRESS: No.7/4, Robinson
Park Colony, Old Washermenpet,
Chennai, Pincode — 600021,
Tamilnadu.  etétip  (p&eufulied
audls@b e @efl NAFEESA
BANU ABDUL AZIZ &6ty
Siop&aLLB & Cnsi.

NABISA BANU ABDUL AZIZ

2 wFgm eugeumis CamLm’ slwiy
SjUfEHaT, FHTbLYID
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unonegn wnié, Ugl Heoed — 110009.
AFA Qeed@iuigum@ib STed: 31.12.2026 aUeny
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NAME CHANGE

I, KRITHIKA R, W/o.
KRISHNA KUMAR, Date of
Birth: 08.03.1984, residing at
VGN RAKSHA, 108 B — BLOCK,
CHURCH ROAD, MOGAPPAIR,
CHENNAI - 600037, have
changed my name and
shall hereafter be known as
KIRTHIKA, and as KIRTHIKA
KRISHNA KUMAR wherever
Surname is required, for all
Purposes.

NAME CHANGE

I, AHAMED MUJAHIDEEN
ABULKALAM AZATH holder
of Indian Passport No:

R2347957 issued at DUBAI on
13/04/2017 and Permanent
Resident of 6/17A NEW
NO. 6/776 NADU STREET,
VALANTHARAVI RAMNAD
— 623536 and Presently
residing at DUBAI UAE do
hereby change my Name
from AHAMED MUJAHIDEEN
ABULKALAM AZATH to
AHAMED MUJAHIDEEN with
immediate effect.

QuwF wrHMHLD
Old Name: MARY VIJAYAKUMARI
PRAKASH, sewreur Quwm:  AMAL
RAJ MUDIAPPAN, Qpss Gsd:
27.11.1964, ADDRESS: 'Sai Vishnu
Enclave' Flat S-2, Door NO.3/5,
Arunachalam Street, Rajiv Gandhi
Nagar,  Nesappakkam,  Chennai-
600 078. er6ttm (paeuflulled eudlé @b

6Dt BDefl NEW Name:
MARY VIJAYAKUMARI
s16I) Sievps&sLILBIECnetr.
Old Name: MARY VIJAYAKUMARI
PRAKASH

QuwF wrHmLD

Old Name: SUGANYA
GOPINATH, sheng Guwi:
RATCHAGADOSS, nis Gsd:
16.08.1987, ADDRESS: NO.4/290,
NETHAJI  STREET, PALLAVAN
NAGAR, JALLADIANPET,
MEDAVAKKAM, CHENNAI
- 600100. e6ttm  (paeuflufed
adls@n prenr @efl New Name:
SUGANYA RATCHAGADOSS

a6t e &&ILEHCmeit.
Old Name: SUGANYA GOPINATH

QuwF wrHMLD

Old  Name:
CHANDRASEKAR AJITHA, 9pis
Cad: 12 .04.1993, ADDRESS:
R C RIVIERA APTS, NO. C-3 3RD
FLOOR, SURAPET MAIN ROAD,
VINAYAGAPURAM, KOLATHUR,
CHENNAI  — 600099. 651D
waafllle afls@n mrer Gefl
VIMAL KUMAR AIJITHA sT6TM)|
SieowsaudHCmsb.
Old Name:
CHANDRASEKAR AJITHA

QuwF wrHmLD
N&Cereiy  sRmIST eunsei,
shewg QU  FBRIST  eunge,
Omis  Csd: 16091998, Old
No.1/3, New No.27, Flat No.E,
CEE DEE YES Enclave, Kumaran
Colony 3rd Street, Near Sangeetha
Recording Studio, Vadapalani,
Chennai -  600026. eT6hTM
waafluled audls@n  mres Berfl
N&Carsiy  SRIST eT6bTM
Quuwfled yempsariLB&HCner.

N&Ceuely FrIsT eumFss

& 5/Qu.@&umed JESEINY:
sLbg 27.08.2017b Gzd  enm
e HrmogHed 2 sitem B.P.Qlzgullebt
D ([HSGIeueneruiled Ommg)semmi.
Cupug  Wpuenu  Hlwrenwudes
smyewions  ufle) QLWL TFHTE
ufle; Qeiw  Gamfl ey Frésed
QawgenGererr.  Cuopuy vy g
wipsGagmind S Ceusmer B mbsTed
Bbs eSembuy ledliy  Geusflwnes

Dennledl g 15  Slenmisens@en
Guopug  eumeumis  CasmlLm Awir
whnb 2 CarlL Ol  Seurser
Snburd QB Gam_Lm_fwr
VIS5 60 Criflev Sp2orndl

5 ECE T w Qsfelsss
Qaneiteneomd. Feumib UL F5S60 e
S@wHsasrL@D  aeUmgs B g6

epeoid Qzfelssiu@EAng).
Baunsd g
LIBTYF

IN THE COURT OF HON’BLE I
ADDL. FAMILY JUDGE AT CHENNAI
H.M. O.P. No. 4794 of 2025

Mrs. S. Nithya, F/A-35 Years,
D/o. Suresh Kumar Rajagopal,
No. 67A, Kamarajapuram Extn,
Nungambakkam, Chennai - 600 034.
...Petitioner
Versus
Mr.Balamurugan, M/A-40 Years,
S/o. Ezhumalai
No.1 Perumal Kovil Street,
Jameen Palavaram,
Chennai - 600 043.
....Respondent
She had filed a Divorce Petition
under Section 13(1)(ia) of The
Hindu Marriage Act, 1955. 2. She
humbly submit that the Notice has
been taken a couple of times The
Postal Cover was returned as "No
such Person" It has come to my
knowledge that the Respondent’s
address No.1 Perumal Kovil Street,
Jameen Palavaram, Chennai - 600
043 was wrong / Insufficient.
If there are any objections to be
raised regarding the above matter
within 10 days of this publication,
please kindly approach Hon'ble II
Addl Family Court, Chennai.
Nithya
Petitioner

BEFORE THE MOTOR ACCIDENT
CLAIMS TRIBUNAL AT CHENNAI
(IN THE VI COURT OF SMALL
CAUSES, CHENNAI)
M.C.O.P. No. 2788 OF 2025
C. Asir Ajay ...Petitioner
VERSUS

1. S.Logeshwari

2. Royal Sundaram General

Insurance Co. Limited
...Respondents

To

S. Logeshwari, W/o. Sundar Singh,

No. 7-25, 4th Street,

Chambers Colony, Chromepet,

Chennai - 600044.

Please take notice that the
Petitioner has filed the above Motor
Accident Claim Petition under
Section 166 of the Motor Vehicles
Act, 1988 read with Rule 3 of the
Motor Accident Claims Tribunal
Rules, claiming compensation for
the injuries sustained in a motor
accident involving the vehicle
bearing Registration No. TN-11-
AH-3051 belonging to you, namely
Mrs. S. Logeshwari, W/o. Sundar
Singh, the 2nd Respondent herein.

The said petition has been taken
on file by this Hon'ble Tribunal
on 18.04.2026, and this Hon'ble
Tribunal was pleased to order
substituted service by way of
paper publication, returnable by
12.06.2026.

You are hereby directed to
appear before this Hon'ble Tribunal
on 12.06.2026 at 10:15 A.M., either
in person or through counsel, and
file your counter, if any, failing
which the matter will be heard and
decided ex parte.

N. KALIDOSS
Counsel For Petitioner

IN THE COURT OF THE DISTRICT
MUNSIFF MAGISTRATE AT
THIRUPPUR
I.A. No. 7 of 2025

in
I.A.No.5 of 2024
in
0.S.No. 397 of 2023
Mrs.N.Rajamani and others
...Petitioners/Plaintiffs
Versus
Mrs.Adhikshmi and others
...Respondents/defendants
Mrs.Rajeswari and another
...Respondents/ Proposed 9 and 10
Respondents/
9 and 10 defendants
To,
1. Mrs. Rajeswari, D/o Mr. Ravi
No.1/3, Thiruvalluvar Main Road,
Bethel Nagar Main Road,
Injambakkam, Chennai-600115.
9th respondent
Please take notice that the
Honourable District Munsiff cum
Judicial Magistrate, Thiruppur was
deposed to the respondent to the
9th respondent in I.A.No.7 of 2025
in I.LA.No.5 of 2024 in 0.5.No.397
of 2023 pending on the file of this
Honourable Court, thus you are
hereby called upon to show cause
why the above application should
not be allowed and you are hereby
called upon to attend the above
case on 17-06-2026 at 10.30
am, failing which the above
application will be heard and
decided against you.
N.SELVARAJU,
N.S.KARTHIK,
S.ANU,
Advocates
Counsel for Petitioners/Plaintiffs

Agbumb sriy BHwermib
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Cuevgieieubur_ @ Srmoib,
SLIT STI&HST
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gl oauBs Agfleliugmeaug
GuopLig Qs BLbU
D560 UPSS ST/ eund
Qergg  urssdperseand, Qsr
uflanriiseEpsansea)b SNEE6
Qewndmadpri. Cuopuly  apss
Bemaiie Qma@nelunwwsg 7ib
Grdlaund) @opg efLni. @obs
Tib Ardleundlé @ eunfla: ey Hrsaed
Qauiudled HUL L SHTVSTDSEHMS
wenefllsas Camfl 1A 1019/2025 e
Qansgistenmi. Guomulg  weyieiled
1 gev 6 wHpmb 11 ge 13
auenruileonsst  ETHMDENISH TS ETHEE)
aCoeib oy Ceuenenmt @ mbsned
Sems eumdm 04.06.2026 yeim)
sremev 10 wewflla@ BHlwennsSed
Sperndl QzfNessis Glnsirer
Ceuetrriquig). seuplesned weRFHTTT

16-5-2026

QuwiF wrHmbd

Old Name :  ANITHA
DHARMASIVAM, sewteurr  Quuwi:
DHILIPKUMAR,  9pis GCsd:
11/04/1981, ADDRESS:  NO.20,
5th MAIN ROAD, THILLAI GANGA
NAGAR, NANGANALLUR, CHENNAI
-—600061. stetTD  (pseuiflufed
audls@n mren @efl New Name:
ANITHA DHILIPKUMAR s165Tm)

SioW&aILEHCmeb.
Old Name : ANITHA
DHARMASIVAM

Quuwi wrHob
Old Name: SATHISH KUMAR
EDISON KRISHNAMOHAN, siems
Quuwr:  KRISHNAMOHAN, Amis
Gz d: 30.06.1983, Address: NO.220,
F1, 1ST FLOOR, VERNISHA APTS,
6th MAIN ROAD, LAKSHMI NAGAR,
PORUR, CHENNAI — 600116.
stetin  (paeufluled eufls@n  BHres
BDesfl New Name: SATHISH
KUMAR KRISHNAMOHAN

16T B6emLp&LILIHEH Gmebr.
Old Name: SATHISH KUMAR
EDISON KRISHNAMOHAN

o o o
QuwF wrHmbd
Old Name: REVATHY CHAKRAPANI,
sewreur  Quwi: RAGHUNATH,
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X ASSISTANT
IN THE COURT OF CITY CIVIL AT
CHENNAI
E.P. No. 408 OF 2026
IN
ARC No. 96 OF 2013
Shriram Chits (India) Pvt Ltd..
Rep by its Senior Law Officer
M. Siva Raja
... Decree Holder
-Versus-
C. Tamilvelan & others
...Judgment Debtors
To,
JD3 = Vinoth Kumar,
Old No. 1/55, New No. 57,
Gnana Vinayagar Koil Street,

MMDA Colony,

Arumbakkam, Chennai — 600
106.

Whereas the above named

Decree Holder has filed Execution
petition against you for Sale and
Attachment of Movables, this
Hon'ble Court has ordered Notice
to you by way of effecting Paper
Publication and returnable by
9.06.2026 for your appearance.
So, kindly be present in the above
said court at 10.30 a.m., failing
which the matter will be decided
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NOTICE

BEFORE THE HON'BLE JUDGE - Il
MOTOR ACCIDENTS CLAIMS
TRIBUNAL AT
SMALL CAUSES COURT - CHENNAI
M.C.0.P.No.6400 OF 2025

S.Simiyon age 30 years
S/o.Soundar Raj D,
No.339, Kanagavallipuram
Pandur Post, Thiruvallur District
Tamilnadu-631203
Presently residing at
No.35A, 2nd floor,
Pothiamman koil street,
Korattur, Chennai — 600 080
.... Petitioner
Vs
1.Suresh Kumar,
No0.29/190, Nehruji 2nd street,
Vysarpadi, Chennai -600039.
2. Sriram General Insurance
Company Limited,
3rd floor, C Mookambikai complex,
No.4, Lady Desika Road,
Mylapore Chennai — 600004
.... Respondents
Please take notice in the above
matter that has come before the
Hon'ble Judge I, MACT, Small causes
court, Chennai on 17.04.2026 and
the hon'ble court was pleased to
order paper publication to the first
respondent "Suresh Kumar" and
the matter is posted on 08.06.2026.
Hence take notice and submit your
objections appear before the court
in person or through your Advocate
on 08.06.2026 in the above court at
10 a.m. failing which the matter will
be decided without the objections
Dated at Chennai On this the 15th
Day Of MAY 2026
K.SHEEBA
Counsel For Petitioner

IN THE HIGH COURT OF
JUDICATURE AT MADRAS
(Appellate side Jurisdiction)
C.M.P.No. 25641 of 2023
in
A.S.S.R.No. 123725 of 2023

Krishnamoorthy
S/o. Ragavalu Chetty
No.54,V.C.Garden 1st Street,
Mandaveli, Chennai - 600 028.
...Petitioner/Appellant

-Vs-
1. A.Suseela, W/o. Vinayagar Salai,
Jem Nagar, Sevilimedu,
Kancheepuram,
2. Renuga, W/o. Padmanaban,
No.14, Portuguese Street,
Chennai -1.
3. Vijayalakshmi,
W/o. Harikrishnan, No.25/11,
M.C.M.Garden lInd Street,
Old Washermanpet,
Chennai - 21.

....Respondents/Respondents
To
1. Renuga, W/o. Padmanaban,
No.14, Portuguese Street,
Chennai -1.
2. Vijayalakshmi,
W/o. Harikrishnan, No.25/11,
M.C.M.Garden lInd Street,
Old Washermanpet,
Chennai - 21.
NOTICE

Please take notice that the above
First Appeal filed by the Petitioner
/Appellant for Condone the delay
of 93 days in filing the First Appeal
in C.M.P.N0.25641 of 2023 in
A.S.S.R.N0.123725 of 2023, the
Hon'ble Principal Bench of Madras
High Court at Chennai was pleased
to order notice to the Respondents
R2 and R3/Respondents R2 and
R3 through paper publication
returnable by 15.06.2026.

Kindly take notice and please be
present before the Hon'ble Principal
Bench of Madras High Court at
Chennai, if you fail to appear in
the above mentioned Court on
15.06.2026 at 10.30 a.m., on that
day or any other day when the
matter is posted, either by person
or through your Counsel, you will be
set ex-parte and the matter will be
heard and decided in your absence.

A.KUMAR,
T.R.SUNDARAM,
Counsel For Petitioner/Appellant

in your absence. o glprer
V. R. Vijaya Qg. spHusD
Counsel for Decree Holder QUPSHEHTE6T

IN THE COURT OF THE IN THE COURT OF THE DISTRICT

SUBORDINATE JUDGE AT ALANDUR
EP NO. 48 / 2025
in
A.R.C.NO. 461/2013
Shriram Chits India Private Ltd,
Rep by its Senior Law officer,
Office at No.124, Kuchery Road,
Myalpore, Chennai-6000 04
.... Decree-Holder
-Vs-
V.Vijayapandian and 1 other
...Judgement Debtors
To,
JD 1 V.Vijayapandian,
Age not known
Father name not known
No.2, Arignar anna street,
Lakshmipuram,
Chromepet, Chennai- 600044
JD 2 V Suganthi,
JD2 Age not known
Father name not known
No.2, Arignar anna street,
Lakshmipuram,Chromepet,
Chennai- 600044
This is to inform that the Hon'ble
Subordinate Judge at Alandur, was
pleased to order notice to you in
the above said Execution petition
for recovery of money and the same
was posted for your appearance
before the Hon'ble Subordinate
Judge at Alandur on 01.07.2026 at
10.30 A.M. If you failed to appear on
that day, you will be set exparte and
the order passed against you.
S.J. Thamizhselvi
Counsel For Decree Holder

MUNSIFF CUM JUDICIAL
MAGISTRATE AT
SHOLINGANALLUR
1.A.No.3 of 2025 & I.A.No.4 of 2025
And
0.S. No. 110 of 2025

Mrs. S. Lakshmi
...Petitioners/Plaintiffs
Versus
Mrs. E. Varalakshmi and others
...Respondents/Defendants
To,
Mrs. E. Varalakshmi,
W/o R. Ekambaram,
No.1, Angalamman Koil Street,
Maduvankarai, Chennai - 600 042.
Please take notice that the
Honourable District Munsiff CUM
Judicial Magistrate at Sholinganallur
was pleased to ordered Paper
Publication to the 1st Respondent/
Defendant in I.A.No.3 of 2025,
.A.No.4 of 2025 and 0.S.No.110
of 2025 pending on the file of this
Honourable Court, thus you are
hereby called upon to show cause
why the above applications and suit
should not be allowed as prayed,
you are hereby called upon to
attend the above court on 02-06-
2026 at 10.30 am, failing which the
above application will be heard and
decided Against You.
N.Selvaraju,
S.Anu,
N.S.Karthik,
Advocates
Counsel for petitioners/plaintiffs
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BEFORE THE HON'BLE XIlI
ASSISTANT CITY CIVIL AT CHENNAI
IA.No. 2 of 2025

in
0.5.No.8584 of 2021
Mr.B.Vignesh
S/o. Balasundaram
... Petitioner/Plaintiff
'S
Mr.Chandrakanth & 21 others
...Respondents/Defendants
To
1.Mr.Chandrakanth,(D-1)
No.6, M.G.R Street,
Raman Nagar, Lawspet,
Pondicherry-605 008.
2.N.Ramkumar,(D-3)
S/o.Neelagandan,
No.1, Block No.1, F-3,
Thendral Apartemnts,
Krishna Nagar Annexure,
Maduravoyal, Chennai— 600 095.
3.S.Pandi Muneeswaran,(D-5)
No.4/20A, 2nd Street,
Maandhi Nayakkar Street,
Raayala Nagar, Ramapuram,
Chennai— 600 089.
4.Mr.Manikandan,(D-9)
No.3, 6th Cross Street,
Bhuvanshwari Nagar,
Mettukuppam,
Nerkundram, Chennai — 600 107.
5.S.Vinoth Kumar,(D-12)
No.41, Maduravedu,
Velappansavadi,
Chennai - 600 077.
6.S.AnandhaVimala,(D-14)
No.12, Annai Sathya Street,
Meenachiamma Nagar,
Azhvarthiru Nagar,
Chennai— 600 087.
7.M.Shaineena Bhanu,(D-17)
No.8, Siva Sakthi Joint Nagar,
Kollathur, Chennai— 600 099.
8.Mr.Narmatha,(D-18)
W/o.Satheesh Kumar,
No.56,Srinivasan Nagar,
3rd Street, Poonamalle,
Thiruvallur — 600 056.
9.Mrs.Deepika,(D-19)
W/oYogesh Kumar,
No.24,New Quarters Hall Road,
Kilpauk, Chennai — 600 010.
10.Pushpa Gandhi,(D-20)
No.74, Gangaimman Koil Street,
Virugambakkam, Chennai—600 092.
11.Shobana,(D-21)
No.11, Indira Nagar,
Virugambakkam, Chennai—600 092.
12.Deena Dayalan,(D-22)
No.21, Lakshmi Nagar,
3rd Street, Poonamalle,
Thiruvallur — 600 056.
NOTICE
Take notice that in the above suit
filed by the Plaintiff, the Hon'ble XIII
Assistant City Civil Court, Chennai,
by order dated 20.04.2026, has
been pleased to order notice to you,
directing your appearance before
this Hon'ble Court on 18.06.2026.
You are hereby called upon to
appear before the Hon'ble Xl
Assistant City Civil Court, Chennai,
on 18.06.2026 at 10.30 A.M.,
either in person or through a duly
instructed pleader, failing which you
will be called absent, set ex-parte,
and the above suit will be heard and
decided in your absence.
J.MANIKANDAN
Counsel for Petitioner/Plaintiff




